CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH
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( CO No, 3225-u/8.)

Present : HON'BLE DR, B,C, SARMA, ADMINISTRATIVE MEMBER,

HON*BLE MR, D, PURKAYASTHR, JUDICIAL MEMBER,

Debasis Choudhury
VUrs,

Union of India & Ors, (E, Riy)

for applicant : None,

For respondents. : Mrs, U, Sanyal, Counsel,

tbard on 3 24,9,97, | : Ordered on : 24,9,97,

B.C‘ Sarmé. AM.

1, When the matter was called for the second time‘today

at 2-41 p.m.-none appesrs for the applicant; The applicant hitﬁs’élf"l‘E
was also not present, We find that after the mtter was transferred
from the High Court » notice was issued on the applicent on %%;6.97

but ngne appeared for the applicant,

2, , None has appeared for the applicant on two last consecu-
tive occaéiOnS. We are thus satisfied that the applicant is no
longer interested in pursuing the matter, Accordingly, it is
dismissed for default without passing any order as to éosts.

Mrs, Sanysl, 1d, Counsel, appears faor the respondents,

MEMBER (3) | MEMBER (R)



